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Op the basis of an overall assessment of the
merit of each candidate with 1eference to
his academic, record, specialised training,
published research woth and peiformance
at the inter view wvis-a-vis the yualifications
rescribed for the post and dutics attach-
ing 1o it. The Selection Committce made
its recommendations keeping in view the
above guiding principles.
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Will the Munwster of AGRICULTURE be | cooperative,

pleased to state:

[RAJYA SABHA]

to Questions 100

(a) whether 1n view of shoilage of sugar,
letter of intent are proposed to be granted
to seven more cooperative sugar factories m
Maharashua, and . e
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(¢) 1t »0, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) and (b) At present 18
applications tor grant of licence for the es-
tablishment ot co-opcrative sugar factorres
in Maharashtra Statc are n various stages
ol comudaavon in the Government  of
ladia and evary cfliot s being made o dis-
pose of them as eaily as possible.

New Co-operative Su,gar Factories in Maha-
’ rashtra )

SHRI VITHAL GADGIL:
SHRIMATI SUSHILA SHANKAR
ADIVAREKAR:

Will the Minister of AGRICULTURE be
pleased to state:

1331.

(a) whether Government have given anv
direction 1o the Industrial kmance Corpora-
tion to release loans i proportion to the
share capital collccted Dy new  cooperative
sugdar factories i Maharashtra; and

(b) whether 1t 15 a tact that the Indus-
il Binance  Corpotation s 1msistig on
mmediate share capital of Rs. 50 to Rs 100
lakhs?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHLEB SHINDE : (a) No, Sir.

(b) The Industiial Finance Corporation,
av a matter of broad policy, cxpects new
stgar coopelatives (o have an equity debt
ratio around 35:65. In pursuance of this,
the Corporation generally stipulates that, a
new  cooperative sugar factory with an in-
stalled capacitv of 1250 tonnes of sugar-
cane per day, the present capital cost of
which 1 approxmmately  Rs. 350 lakhs
should collect a minimum share capital of
R.. 80 lakhs to Rs. 100 lakhs, including
State Government contribution to the share-
capital of the factory, before the Corpora-
tion dishurses 11s loan amount However, in
the light of special circumstances, the Cor-
poration considers, on merits 1elaxation in
this stipulation. Releases of the balance
amount of the loan made by the Corpora-
ton m such cases are related to the require-
ments of the project and also the further
progress made in the collection of share-
capital. The basic consideration underlving
the Corporation®  procedme of 1clease of
funds 15 that the resoutces to be rased by a
through  sharc-capital  from
members and the S¥ate Government, should



